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Ref% égpﬁ _C-6,/Sa-729 /0A No. 309/2022/24 Dated /-4 |
To,

The Registrar General,

Hon’ble National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001

Sub: Regarding Submission of compliance report on behalf of Uttar
Pradesh_Pollution Control Board in pursuance to the order dated
21.12.2023 passed by the Hon’ble National Green Tribunal, New
Delhi in original application no. 309 of 2022, Rambharose Tomar vs.

State of UP & Ors.

Sir,
Kindly refer to the subject mentioned above. In compliance of the

order dated 21.12.2023 in Original Application No. 309 of 2022, Rambharose
Tomar Vs. State of UP, Please find attached herewith Compliance Report on
behalf of U.P. Pollution Control Board for your kind perusal and further

necessary action.
Sincerely Yours,

Enclosures: As above

(Dr Ram Karan)
Chief Environmental Officer
(Circle-6)

Copy to: Following for information and further necessary action.
Shri Pradeep Misra Advocate, Supreme Court, B-235,Sector-XIX, Noida,

District-GB Nagar, 201301.

s Chief Environmental Officer
(Circle-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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COMPLIANCE REPORT ON BEHALF _OF UTTAR
PRADESH POLLUTION CONTROL BOARD IN
PURSUANCE TO THE ORDER DATED 21.12.2023
PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI IN ORIGINAL APPLICATION
NO. 309 OF 2022, RAMBHAROSE TOMAR VS. STATE
OF UP & ORS.

1. That vide its order dated 21.12.2023 this Hon’ble
National Green Tribunal, New Delhi has passed the

following direction:-

.......... 5. The report does not reflect the action
which has been taken against all the 7880
defaulting brick kilns and the proceedings after
issuance of closure orders as against 7466
defaulter brick kilns. The outcome of show cause
notice issued to 414 defaulter brick kilns has also
not been reflected in the report. After filing of the
report on 29.08.2023 substantial time has lapsed.
Hence, learned Counsel for the UPPCB has prayed
for four weeks’ time for filing further report in
respect of the action taken in the meanwhile "
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1. That in compliance to the order dated 01.11.2022

passed by this Hon'ble Tribunal, the compliance report
on behalf of U.P. Pollution Control Board (hereinafter
referred as UPPCB) has been submitted before this
Hon’ble Tribunal vide UPPCB letter H91483/C-6/Sa-
729/0A No. 309/2022/2023 dated 31.03.2023.

2. That as per above the UPPCB has submitted
inventory dated 29.03.2023, as stated in Paragraph
No.-3 and 4 to the compliance report dated
31.03.2023, regarding the Brick Kilns, there are 19718
brick kilns established in the state out of which 11838
brick kilns have obtained Consent to Operate (CTO)
from the Board and 7880 brick kilns have not obtained
valid CTO under the provisions of the Air (Prevention
and Control of Pollution) Act, 1981. Out of total 7880
defaulter Brick kilns, the Board has issued Closure
orders against 7466 defaulter brick kilns and Show
Cause Notice against 414 defaulter brick kilns under
section 31 A of Air (Prevention & Control of Pollution)

Act, 1981.

3. That as of now, as per the updated inventory of Brick
Kilns dated 31.12.2023, there are 19718 brick kilns
 established in the State out of which 12728 brick kilns

&
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have valid Consent to Operate (CTO) from the UPPCB
and 6990 brick kins have not obtained valid CTO
under the provisions of the Air (Prevention and Control
of Pollution) Act, 1981 The UPPCB has issued
Closure orders against all 6990 defaulter brick kilns

under section 31A of the Air (Prevention & Control of
Pollution) Act. 1681

4. That the list of defaulter bnck kilns against whom
closure order has been issued under section 31A of the
Air (Prevention & Control of Pollution) Act, 1981 by the
UPPCB is available on the website of UPPCB and URL
of the same IS
(http://www.uppch.com/status_brick klin htm)

5. That Hon'ble High Court in Wnt Petition No-
3709(MB)/2010, Dinanath Shukla vs. State of U.P. and
others, was pleased to direct the District Magistrate and
the District Heads of Police to ensure that no brick kilns
is allowed to run without the valid Consent of the
UPPCB. The relevant part of the order dated
26.04.2010 passed in above noted writ petition is being
quoted below:

" ...It is for the District Magistrate and the Police to see
that no brick kiln is allowed to run in the absence of no

objection certificate, of the U.P. Pollution Control Board

3 C} Scanned with OKEN Scanner



711

and necessary license of the Zila Panchayat, including
the present brick kin and if any compliant is made to
this regard or even if it comes to the knowledge of the

authorities otherwise, appropriate action has to be taken
by the district authorities."

6. That the UPPCR has issued closure orders against
defaulter brick kilns under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981 with the
directions to the respective District Magistrates and
District Heads of the Police for the implementation of
Closure order in compliance of the provisions of Section
31A of the Air Act as well as in compliance of
government orders dated 21.08.2019, 08.07.2021,
15.03.2021 and 19.05.2023. The copy of the order

dated 19.05.2023 is being attached herewith as
Annexure No-1 to this report.

7. That UPPCB vide letter dated 08.02.2024 has also
requested to the respective Police Commissioner,
District Magistrates and District Heads of the Police for
the implementation of closure order in compliance of
the provisions of Section 31A of Air Act. The copy of the

letter dated 08.02.2024 is being attached herewith as
Annexure No-2 to this report.
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Therefore, the compliance report is being filed in

compliance to the order dated 21.12.2023 for the perusal

and consideration of this Hon’ble Tribunal.

Lucknow

(X
Dated: 5ot | voy /

(Dr Ram Karan)
Chief Environmental Officer,
U.P. Pollution Control Board,
Lucknow
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Annexure No-1
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SRR T |
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wRIey

ST fwae i, @ d weerg wRads agum-7, @ AR
HEA-970 / 81~7—2019-39(7AT0) / 2014~Th0%l0~1,  fafiw  21.08.2019, ARFRY /
HET-582 / 81—7—2021—39(wal0) / 2014—E00—1, feid 0807.2021 Td  UHfaR©l, I TG
Oy R A6, B YRIAISY WEHI-1022 / 81-6-2022 fATE 17.41.2022 T U
Hed T8 A @ TR g, e R TR0 § JEHR ST W, 3deEe @ g
T Td $¢ Weol HutaRl ST /et / e O e are faMrn aen e
T9gd, I U9 @fed aur aiteaar @ fren wkg wfedl @ ol €
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TEiERel, g9 Ud Wedry 9Radd e, Sowo WRM B wax ¥ fnfa omder wwew
303 / 81—7-2021-39(4f) / 2014—E0F0—1  RATd 15032021 FRT wra Rremfrer), v
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.  weisiossssmebisnd 3. The Court is flooded with this type of petitions. Every week more than one and ~
at imes many petitioners are claiming similar grievance of unauthorised brick kilns set up or that ~ -
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running brick kilns have riot been closed dgpﬁe directions issued by the statutory authaorities. A third
variety of case is also coming to this Court where the petitioners are claiming to be brick kiln O#Ters
who are complying wiith the law, yet, they are pot being allowed to run their brick kilns. A
. 4. Individual merits of such matters apart, this much is dear from the facts observed above that
widespread grievance exists with the citizens a5 to due compliance and enforcement of the law.

5. By very nature and scope of influence, environment issues are such 2s may affect the.
Qfe?ent‘ and future generations to come. The Court cannot ignore ramifications of viclation‘of
environmental laws in the inherent hope that the statutory authorities and government functionanies
viould rer?ain aware and act with due diligence as to ensure strict compliance of the law. At present, .
on prima facie basis, slackness Is observed i implementation of the [aW, e :
4~ T A gl oS e B G ge A B T Sow0 age B
44 g #fl FgE (hittp://wvew.uppcb.com/status brick klin.htm) &2 FETE 1
T 2 R N T A wono wew frem 7 @ wel WA ol gaien e
‘E&mmmﬁﬁgﬁmaﬁg;mﬁwaﬁ?ﬁ2%3‘6@“‘3‘*gﬁ
sl / FIRe / Bt I oed A v AeR @ W fm §E Al

B AU
e arpefta / At /gt @ @ 9 A 3 iR 4@ e Eel YU W F
e U A @Y A a0 gz wed A govo v P 4% WAy
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5- WM WR W U2W 4 249 WU A e e el @ wae @ fAftg fmd 9
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v’a‘aﬁaomouq‘mﬁﬁmdxégmamer&me#vmlfmmamiti‘rra?
_'uwmummgﬁﬁvaaaﬁmmmmmm@ﬂmﬁmwm:5
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6~  Ad YA A WA 993 WA, FAREE & SUNE ST 991 WS W HIo
maren gRy ol 6 d A & gffaa fed @ 2g Sovo wguwr FuEm
5 X weafa ura fea fa vd Shotmodio wohas @ famr wdg de wegl @ wadd @)
fF) oI #g wd FdaE IR @ e @y 9@ @ wfaRea A g w2l R
odo wguvr favr @18 A weufa wa T 2 F duraad s / sl / aE i
Fe arel [l agr e garmE, aw e @lied 9 abea o @ foren wifin
sTateral & erfftd /sl /agin ofa = fear arn od wew 4 oy vy § garfaa
g2 el & fawg Sodlo ¥guW e a1 g G 4 aw @ @fa ufy 9 e
YRftas A B FE TN Ud A S T AR TA3S AW B oA § T @l
Suaal ) Fn e gihafEd 33
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arqy PAEARA5,2023 19:37:53

eason: Approved
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—_— : Annexure No-2
S SR 726 yguor fFrREe 99
AN UTTAR PRADESH POLLUTION CONTROL BOARD
Ref. No. Y\o £35S W6 /o —205{/ e §2 AT /}d—‘i Dated & 2-g024
qofigd,/E—Ae
T 3
1. gfers amyga,
MTYE TR/ TGS / SR,/ IR/ SAART/ FARTIS / TTATTe |
2. 99 fSrenfier,
SR U9 |
3. WA IR yferd arefiers / gfer areflerss,
IR QT |

fava: a9 P sRa ailewer, 2 e ¥ Reref= sllogo €wAT 309/2022 XM
RN AR §9M e 3% g0l U9 3= § UIRG oY faid 21.12.2023 @ 3UTeid
P Ty H|
HBIGY,
HUYIT AFAG I B8R afdaRer, 78 ool # faaweEf= 3Movo HwEAT 309 /2022
XM AN TR M e 3if6 gt vd o H wiRa e f31d 21.12.2023 & ETT 3
BT AAAPT B BT P PN —

"...oeo.. 5. The report does not reflect the action which has been taken against all the 7880
defaulting brick kilns and the proceedings after issuance of closure orders as against 7466
defaulter brick kilns. The outcome of show cause notice issued to 414 defaulter brick kilns has
also not been reflected in the report. After filing of the report on 29.08.2023 substantial time has
lapsed. Hence, learned Counsel for the UPPCB has prayed for four weeks’ time for filing further
report in respect of the action taken in the meanwhile. ... ..."

STd Terd, $oEEg g1 Re At wo—3709(wH0d0) /2010 ST
el 99 S0 H0 \ISY T 30 # §¢ W<l B Wy # fiip 26.04.2010 @Y e Ui
foban a7, forge gwTa e feiaq & —

“ereeersseres We, therefore, decline to entertain the petition, as there is nothing on record to
indicate that the brick kiln is runing or is likely to run without of obtaining the ‘no objection
certificate’ from the U.P. Pollution Control Board and the necessary licence from the Zila
Panchayat as argued by the counsel for the petitioner. It is for the district magistrate and the
police to see that no brick kiln is allowed to run in the absence of ‘no objection certificate, of the
U.P. Pollution Control Board and necessary licence of the Zila Panchayat, including the present
brick kiln and if any complaint is made in this regard or even if it comes to knowledge of the
authorities otherwise, appropriate action has to be taken by the district authorities.................. "

ST TITerd, gCllR[EIE §RT SAfed IfedT §o—20773 /2014, gfa Rig
919 S0 uowﬁﬂﬁgfﬂwiﬁmﬁﬁﬂﬁﬁomszomﬁaﬁwmﬁaﬁm@%
e gewa siwr forerad & — ’

R The due excercise of statutory powers by the Pollution Control Board also
requires the co-operation of the District Administration and the law enforcement Machinery of

fhe district shall, therefore, take all necessary steps to ensure due compliance with the lawfull
instructions and directives issued by the Board.............. "

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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